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ionb1e Mr. CR. Mohapitra, Member (A) 

Heard Mr N .R. Routray, Ld. Counsel on behalf of 

Mr. S. Pattnaik, Ld. Counsel for the applicant and Mr. S. Bank, 

Ld, ACtdI. Standing  Counsel appeanng on notice for the 

Respondents. 

2. Mr. 	Bank, 	Ld. Addi. Standing Counsel 

appearing for the Respondents submits that the order of 

appointment in respect of the applicant for the post of L.D.C. 

will he issued withIn a mordhs: time. 

3. Since the appointment order is going to be 

issued as infonned by the Ld. Addi, Standing Counsel, there 

remains nothing to be adjudicated in this case, Accordingly, 

this OA, is disposed of it the stwe of admission ikelf No 

4 A.rpy ol bi ordt..i be made over w the U. 

Counsel for the parties. 
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